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1. \Vhether Reporters of Local papers may be aiio ed io see the judgment? 

21 To he referred to the Per Orter or flOt? 

3. Whether their Lordships wish to see the lair cop\ of the Judgment? 
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Member(A) 

The applicant in this OA challenges the order issued 1w the respondent 

dated 25.4.91 	in not considering the applicant eligible for the post of 

Assistant Telephone Operator (ATTO). The applicant who was senior 

khalasi was working on adhoc basis at different times as ATTO,. for short 

sgven 	prm  from 1975 and 	27128 	he wa   	to n periods 	. 	 . 	.8 

officiate as At TO. 	The respondents had issued notice inviting appltcation 
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the same. However, the respondents vide Anneuxre A-3 rejected the 

the Seci.oflhou 	that he 	iest fr appearingin 	leione 	 ddapplicanfs    

not fWfii the condition for selection to the post of ATTO i.e. he did not 

possess matriculation qualification 	The applicant states that he was 

working continuously as A1'1O for about three years and he had perionned 
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The applicant also made tepiesentation to the hl2her authonties but no iel 
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on the part of the respondents to reject the application of the 
applicant br consiaeration inseiection to the POSt 01 A 11 U 
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requtsjte qualtficatjon as arbttrar . illegal, un.constintional and 
be pleased to quash and set aside it. 

	

(B) 	Be pleased to declare the pugned leter wherey 	appct- im 	 lia 
non  of the applicant, to consider for the post 01 All U is 
1cjcLcu wiuiutu gi viiig any 	i.ucg -ti, iii vuu and in 
vlAlqllAn of the 	0fir ihirgi iiiti' and iir jq 
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ATTO as he has completed 3 years of services on the post, and to 
grant all the beneFits as regular AT! U torthwith in liht of the 

- 01, -fl.-. 1T. juugiiiciii 01 LLIC 11.01!. )U)Ici11c LULt1 1. 

	

(U) 	Any other relief to which the l-Ion'ble Iribunal deems lit and 
._ .---........_.4. _f._... If 

proper in iiiwrest 01 JUSL1CC. 

The respondents have filed a reply. They have stated that the applicant 

was not having qualification of matriculation for being called thr selection to 

I 	,. r'm. 	I I 	1 	 II I 	ml 	I  
Inc post 01 JU i u and hence he was noi caueu. i ney have aiso siaieu mat 

the persons working on adhoc basis as ATTO are seniors to the applicant. in 

so far as the question of reversion to the post to his substantive post is 

concerned, they have stated that the applicant was working on adhoc basis 

and hence, he had no ngni to contjnue in the post and he could be reverted 

at any time. It is also pointed tha.t the selection was held and none qualified 

the san-ic and hence no one was placed in the panel. 

In the additional reply the respondents have pointed out that as per the 



notilication issued troni the headquarters dated 2O).92 torwarding COPY 01 
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to be tilled finiti promotees 	vithout insistilla 	on 	niatiiculation 
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was not available in the Respondent Division and the notification of 
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prescribed matriculation as minimum qualification and according to that the 
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However, they made next selection held in 1992 as per notification dated 

O 7 (V 	Ti... 	 1,-,.- 	 1,. . uc qJpUiUL %vIS uu'u &,iiuc.i,u in utc cIcL!UIi uU nc t;utcu in 

the written test. Thereatkr ,again a test was conducted in December. 1995 

WIU We iippiiii appeared UI UIC sciciiun iillu picu and tS pia.cu 111 flic 

panel and subsequently, he was promoted w.e.t 2.5.9f;. 

The applicant had filed reply to the additional reply' filed by the 

respondents. He stated that the juniors to the applicant were promoted as 

ATTO on 26.5.92 and ingoring the pcant eve thoh e was eorn 	 p 	nugh 	sni  to 
.,_1,,._,,._. 	1,,.,,. 1,1,. 	.- ,.,, UJeJ1I ailU SUCh IIC CUIILCIhUS Ulat revci SIOlI 01 UIC U piicam %US IkU. in oiuer. 

We have heard both the learned counsel and gone through the documents. 

It is seen 'that the respondents have stated that in 1991 minimum 

qualification of matriculation was prescribed and the applicant did not 

possess the matriculation qualification and hence he was not cafled for the 

test. At this point of time they were not aware that candidates with less than 

Malric could also be called thr the test,, IL is also true that the  nplicant was 

working on adhoc basis was reverted in 1991 for which the applicant had 

flIed separate OA. The respondents realised after receipt of notification 

from the headquarter!s office that person possessing less than the mininium 

qualification of matriculation have also to be considered, Accordinjv, the 

applicant was ca1Ie for the test tor A 11 U held III 1992 but unfortunately the 



applicant did not pass the test and hence failed. Even though the applicant 
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subsequent test held in 1992 the applicant was called in so far as the 
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separate OA. in view of the fact that the applicant was subse uently called 
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applicant that he was not called for in the test does not survive. 

Accordingly, the OA stands disposed of No costs. 
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